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} [fmh’ﬂaﬁou]

SHRI MADAN LAL KHURANA
(Soyth Delhi): Mr. Speaker, Sir,
wouldlhavctocomctothcwdlof
the House to make my submission ?

- MR. " SPEAKER : How can we
function if each meniber thteatens this
MY. i : )

[English)

There are laws to take strict actios.
(Interruptions)

[Translation)

" SHRT MADAN LAL KHURANA :
Mr. Spéiker, Sir, T had met youn in
your:thamber also and told vou that
-thy onme Minister was hot giving any
reply. The Kasbmiri migiants were
lathi~charged. No reply is being given
in' this zegard. (Intérruptions)

_MR:- SPEAKER : Some action may
be taken against you, if you continue
fo I{hr*eatcn this way.
(English}
1 can take action against you,
[Translation) ’

SHR{ MADAN LAL KHURANA:
M;. Speaker, Sir, where should we

go to raise our voice then ? (Interrup-
lmns)

MR. SPEAKER : Khurnna ji, mo
‘one gets chariée to more than
you. Maximufh i are given to
"you to speak.
bt HW)
[Ermtm ‘
¢ MR SPBAKER : 1 cdn take sction
against you. This is not coryésst,

{mns:mn] “

Youarenotﬂmonlymmbudm
rous of speaking. There are many.and

I have to take care of all of them,
[English]
Please take your seat. I cannot givc
you time after time.
 (Intérruptions)
{Translation) __
SHRI MADAN LAL KHURANA:
Mr. Speaker, Sir, what about the pro-

mise made by the hon. Home Minister.
(Interruptions)

MR. SPEAKER : No, Khurana ji,
do not do like this. You are given
much time to speak.

[English)

MR. SPEAKER : Now we shal
take up Motions for Elections to
Committees. Shri Ghulam Nabi Azad
to move it.

13.32 hrs.

ELECTION TO COMMIT'I'EES
(i Committee on Estimates
[English)]

THE MINISTER OF 'PARLIA-
MENTARY AFFAIRS 1 "GHU-
LAM NABI AZAD): 1 beg ta.move:

“That the members of “this "House

do pmeeod to elect in the manner

e ‘(1) ‘of Rule
311 of thi %ﬂfdﬁ‘ and
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Conduct of Business in Lok Sabha,
thirty members from among them-
.. selues 0 serve as members of the
_ .Comnnttcc on. Estimates for the
term ending on the 30th April,
1992 ”

“ MR, SPBAKER : The question is :
“That the members of this House
«d0 ‘proceed to elect in the manner
roquired by sub-rule (1) of Rule
311 of the Rules of Procedure and
-Ceandwet of Baisiiess in Lok Sdbha,
“thirty memibers from dmong them-
selves to serve as members of the
Committee on Estimates for the
term ¢mding on the 36th April,
1992”,

The motion was adopted
ﬂn m on Public Accomnts

THB MINISTER OF PARLIA-

MTAR’Y AI"FATRS (SHRI GHU-

LAN NABI AZAD) : 1 be to move :
“iriae the thémbers of this House
do ph!vceed to elect in the manner
réduied by substle (1) of Rule
39 6f thé Rules of Procedure and

' Chtiluct of Business in Lok Sabha,
fifteen ttiembers from among them-
selves  to serve as meimbers of the
Committee on Public Accounts for
the Wrfh #nding on the 30th April,
1992”.

Mr. SPHAKER : Thequesﬁon is :
- *THat the thembers of this House
‘80 proceed to élect in the manner
- réquired by sub-rule (1) of Rule
309 of the Ruldh of Pracedure and
. ‘Cotdact of Businéss in Lok Sabha,
?.MMMMmﬂ;m.

the term endiag on the 30th April,
1992,

The motion was adopted

THE MINISTER OF PARLIA-

MENTARY AFFAIRS (SHRI GHU-
LAM NABI AZAD) : I beg to move :

“That this House do recommend
to Rajya Sabha that Rajya Sabha
do agree to nominate seven -mem-
bers from Rajya Sabha to associate
with the Committee om Public
Acocounts of the House for the term
ending on the 30th April, 1992 and
do communicate to this House the
names of the members so nomi-
nated by Rajva Sabha”.

MR. SPEAKER : The question is :
“That this House do récommhend
to Rajya Sabha that Rajya Sabha
do agree to nomihate seven mem-

‘bers from Rajya Sabha to associate

twith the Committee on Pablic
Acocdunts of the House for'the term
ending on thé 30th April, 1992 and
do communicate to this House the
names of the members so nomi-
ilated by Rajya Sabha”.

The motion was adopted

(iii) . Committee on Public Under-

takings
THE MINISTER OF PARLIA-

MENTARY AFFAIRS (SHRI GHU-
LAM NABI AZAD) : I beg to mave :

“That the members of this Honse
do proceed to. elect in the manper

.saquired by subrule (1) of Rale

312B of the Rules of Proeedure

.and Conduct of Business in. Lok

Sabha, fiftesn members from among

' themscives to serve as members of



